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M.C.P. 
 

Municipal Corporation Panipat 
To, 
 
1.  M/s J.B.M. Environment Management Private Limited, 
 601, Hemkunt Chambers,  
 89, Nehru Place, New Delhi. 
 
 
No.: 2673     Date: 14.08.2024 
 
Subject: Regarding construction of secondary waste 

collection centre/transfer station on 1.5 acre land made 

available at Barsaat Road, Panipat. 

 
 As you are aware that the garbage collected on daily 

basis from the Municipal Corporation of Panipat area is 

being temporarily dumped on the land given between two 

canals in Maharana Village. Due to the disorder and 

irregularity spread by you at this place (not lifting garbage 

properly and not spraying medicine/lime), the residents of 

village Binjhaul and Maharana have prevented the garbage 

vehicles from dumping garbage at this place. Now it has 

been decided that this transfer station/secondary garbage 

collection center should be established on 1.5 acre land on 

Barsaat Road, which has been leased to you by Municipal 

Corporation of Panipat.  

 

 Therefore, through this letter it is written to you that 

within the next two days you must start the work of 

True Typed Copy
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construction, tin shed, flooring, boundary wall etc. on this 

land, otherwise this work will be done by the Municipal 

Corporation at its own level on the risk and cost of your 

company, for which you yourself will be responsible. This 

should be considered very important. 

Sd/- 
Joint Commissioner,  

Municipal Corporation Panipat 
 

Page No. …..     Dated :……………… 

A copy of this is forwarded to Commissioner, Municipal 

Corporation, Panipat for information. 

 

Sd/- 
Joint Commissioner, 

Municipal Corporation Panipat 
 

 

Improvement Trust Building, Railway Road, Panipat,  
Haryana Office  

e-mail: nagarnigampanipat132103@gmail.com  
Ph. 0180-2645800  

Website: -nagarnigampanipat.in 
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M.C.P. 
 

Municipal Corporation Panipat 
 

[ Reminder letter ] 
To, 
 
1.  M/s J.B.M. Environment Management Private Limited, 
 601, Hemkunt Chambers,  
 89, Nehru Place, New Delhi. 
 
 
 
No.: 2926     Date: 03.09.2024 
 
Subject: Regarding construction of secondary waste 

collection centre/transfer station on 1.5 acre land made 

available at Barsaat Road, Panipat.. 

 
 In continuation of the earlier letter No. 2673 dated 

14/08/2024 of this office on the above subject, it is written 

again to you that the garbage collected on a daily basis of 

the Municipal Corporation of Panipat area was temporarily 

dumped on the land given between two canals in village 

Maharana. The residents of village Binjhaul and Maharana 

opposed the garbage vehicles from dumping garbage at this 

site. On this it was decided that this transfer station / 

secondary garbage collection center should be established 
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on 1.5 acres of land on Barsat Road, which has been leased 

to you by the Municipal Corporation of Panipat. 

 
  Therefore, you are written again that within the 

next 03 days, you must start the work of construction, tin-

shed, flooring, boundary wall etc. on this land, otherwise 

this work will be done by the Municipal Corporation at its 

own level on the risk and cost of your company, for which 

you yourself will be responsible. This should be considered 

very important and the last chance. 

        Sd/- 

Joint Commissioner,  
Municipal Corporation Panipat 

 

Page No. …..     Dated :……………… 

A copy of this is Forwarded to Commissioner, Municipal 

Corporation, Panipat for information. 

 

Sd/- 
Joint Commissioner, 

Municipal Corporation Panipat 
 

Improvement Trust Building, Railway Road, Panipat,  
Haryana Office  

e-mail: nagarnigampanipat132103@gmail.com  
Ph. 0180-2645800  

Website: -nagarnigampanipat.in 
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M.C.P. 
 

Municipal Corporation Panipat 
To: 

M/s J.B.M. Environment Management Private Limited, 

601, Hemkunt Chambers, 89,  

Nehru Place, New Delhi. 

 

No.: ____7124______________   Date: 05/02/2025 

 

Subject: Regarding construction of secondary waste 

collection centre/transfer station and MRF centre on 1.5 acre 

land provided at Barsaat Road, Panipat. 

 

 As you know that the garbage collected on daily basis 

from the Municipal Corporation of Panipat area is being 

dumped on the land near the new sugar mill complex on 

Gohana Road. In view of the narrow path and the current 

arrangement at this center and as per the terms/conditions 

of the contract, it was decided that 1.5 acres of land on 

Barsat Road, which has been leased to you by the Municipal 

Corporation of Panipat, but you have not yet done any 

activity to establish MRF and secondary garbage collection 
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center/transfer station at the said place, which is a serious 

matter. 

 Therefore, through this notice, it is written to you again 

that for setting up the subject secondary garbage collection 

center/transfer station and MRF center, you must start the 

work of construction, tin shed, flooring, boundary wall etc. 

on this land within the next two days, otherwise the 

Municipal Corporation will get this work done at its own level 

on the risk and cost of your company, the entire expenditure 

on which will be recovered from your monthly bill, for which 

you yourself will be responsible. This should be considered 

very important.  

 Be informed. 

 

Sd/- 
Commissioner,  

Municipal Corporation, Panipat 
 

 
 
 

Improvement Trust Building, Railway Road, Panipat, Haryana 
Office e-mail: nagarnigampanipat132103@gmail.com  

Ph. 0180-2645800 
Website: -nagarnigampanipat.in 
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JBM Environment Managomont Prlvoto Llmltod 
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To, 

National Green Tribunal 

Principal Bench, New Delhi 

Subject: Authority letter to attend Hearing. 

Reference: Original Application No. 810 OF 2024 

Respected Sir, 

Oatt'' JJ .0/ /OJ', 

Reference to the captioned subject, We JBM Environment Management Private Limited hcrehy 

authonze Mr. Rajesh Kumar Pandey (Aadhaar No. 489336719653), as authorised representative of 1he 

company to appear, sign, verify, declare, affirm, make, present, submit and to do all such acts, deeds 

& things etc on behalf of the Company In relation to Original Application No. 810 of 2024 before 

National Green Tribunal 

Principal Bench, New Delhi. 

For JBM Environment Management Pvt Ltd 

For JBY •nOtl!,~T )pt<NAGEllEIIT PVT.LTD. 

{Jftj~ 
(Vlnay Mahesh~i:Oo::10,11-utt,orised Signatorv 

Authoriied Slgnatory(Director) 

// True Copy//
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